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InpiaN O1L CORPORATION

*33.SHRI A. G. KULKARNI: {
SHRI V. T. NAGFURE:

SHRIMATI VIMAL PUNJAB
DESHMUKH:

SHRI VITHAL GADGIL:
SHRI B. S. SAVNEKAR:

SHRI PRANAB KUMAR MU-
KHERJEE:

SHRI SITA RAM KESRI:

SHRI VENIGALLA SATYA-
NARAYANA:

Will the Minister of PETROLEUM
AND CHEMICALS/@@tfaas st a1

Hafl be pleased to state:

(a) whether the Commission in-
quiring into the alleged pipeline
scandal involving the Indian Oil Cor-
poration has since submitted its re-
port: and

() if so, the salient features of the
report?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM ‘AND

CHEMICALS/ qaferaw it T qa-
AU | I1 ¥ (SHRI DALEIR SINGH)

(a) No Sir.
(b) Does not arise.

SHRI A. G. KULKARNI: May 1
know whether it is a fact that,
as made out in this House, the Takru
Commission which is looking into
the pipeline scandal was particularly
asked to include in the terms of refe-
rence other points like delay in the
laying of the pipeline and payments
made to the foreign companies? May
I know whether these points have
been included and now' the Takru
Commission is examining all these
points? The other point is . . .

MR. CHAIRMAN: Kindly put only
one question,

SHRI A. G. KULKARNI: The
other point is, it was reported that
certain files before the Commission

tThe question was actually asked
on the floor of the House by Shri
A. G. Kulkarni.

[RAJYA SABHA]

to Questions 13 -

were missing. What is the nature of
that complaint?

SHRI DALBIR SINGH: Regarding
the first question on extending the
terms of reference of the Commis-
sion, I may read them out: *(1) To
investigate the circumstances that
caused considerable delay in the
completion of Haldia-Barauni-Kan-
pur pipeline project. (2) To investi-
gate the circumstances which led to
the continuation of Shri Nittoor Sri-
nivasa Rao after his retirement as
Vigilance Commissioner to enquire .
into the laying of Haldia-Barauni
pipeline ... ? There is ome more,
“whether any undue favour was
shown by the Indian Refineries
Limited or the Indian Oil Limited
or the Government in connection
with the award of the said contract
and in connection with the execution -
of the Gauhati-Siliguri and Haldia- .
Barauni-Kanpur pipeline projects
under the aforesaid contracts.”

SHRI A. G. KULKARNI: My first
question was whether these foreign
companies and other firms such as
Bechtels were included in the terms
of reference.

SHRI P. C. SETHI: As far as Bech-
tels were concerned, they were in-
cluded in the original terms of refer-
ence. Snam-sipem was not mentioned
in the original terms of reference
and therefore that has also been in-
cluded now. ] o

SHRI A. G. KULKARNTI: Tt is now
reported that apart from the dummy
files, a third file has been found out
in the garage of the Indian Oil Cor-
poration. I would like to know whe-
ther the Government is aware how
many files of such surreptitious na-
ture are maintained by the IOC and
whether the Government think that
the entire gamut of inquiry should
also include the working of the IOC
itself.

SHRI P. C. SETHI: As far as the
question of dummy files are concern-
ed, according to the IOC the original
file was not traceable and therefore
a temporary file was maintained. But
on account of a certain oversight,
when the files were {traced, these
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were not joined together. Further,
the matter is sub judice before the
Takru Commission itself. I would
not, therefore, like to go into details.
As regards {finding another file in the
garage, I have no information.

SHRI PRANAB KUMAR MUK-
HERJEE: May I know from the hon.
Minister whether it 1s a fact that
Takru Commission has already taken
1} years because of the non-coopera-
tion of the Ministry? Whenecver a file
is called for by the Commission, the
Ministry takes the plea of privilege
and on as many as eight occasions
the relevant files were not submitted
to the Commission as a result ot
which the commission is not in a
position to submit the report w1thm
the stipulated period. .

May I also know from the Minister
whether two other committees have
been appointed to do the identical
work—one headed by Shri Chari and
the other headed by Shri Tandon. If
so, what "was the purpose for which
tlréese two committees were appoint-
ed.

SHRI P.C. SETHI: It is not correct
that the government has not co-
operated with the Commission 1n sub-
mitting files. As a matter of fact, as
and when required, we have co-
operated with the Commission and
we have assisted the Commission in
all possible manner.

As far as submission of files is con-
cerned, Takru Commission has ob-
served that the Ministry should file
all the relevant files. According to us,
we have filed all the relevant files.
Later on "when it was brought to our
notice that there were some more
files, we filed them subsequently.
Therefore, it is not correct to say that
the Commussion’s work was delayed.
However, the fact remaing that the
Commission's term has been extend-
ed now upto February, 1972. Actually,
the affidavit and other things by
other concerned persons are being
filed now and government has to file
replies for which we have sought an
extension of time till December. As
far as filing of government replies is
concerned, it will be over by 15th
Decemkler.

[16 NOV. 1971]

Yo Questions 14

As far as other committees are con-
cerned, I would like to say that they
are different, Takru Commission has
been appointed to go into the entire
aspect as suggested by the CPU. That
Commission was to give a finding
with regard to the prima facie
charges against Shri Nayak. On the
basis of the report submitted by
Takru Commission, Shri Nayak was
suspended and a departmental in-
quiry has been taken up against Shri
Nayak and he has been removed from
service. These are two separate mat-
ters and are taken up at different
levels.

sy daraw sad : gaafa ), gfega
I3 FTQIU & G490 J T8 I = a
FAIUT §, I8 §A FFR @A g F aga ar
FHIHT FT TH AT AT g, f99H 3|
L T IgT TAT @A T@ATE, d1 g 7T
wgIEg @ ag A |igh F g gy oy
THFT 2[5 a8 A7 fRr agt Aree I gy
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a7 33 g R 391 93 IFE | T FIE AT
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question, Sir.

st qwrafa : ag (g), (), (&) 7
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It is only one

SHRIMATI YASHODA REDDY:
They are parts of the same question.
ot faraa &84 ¢ AT d amy (F),
(@), () & qaaT AEAT | (T) F AW qg
TeAT g 5 7g S ATad 737 ST A5
a1 qfsers g (AT AT § IART FT ATTH-
T(EW F 1 AF Uk U B qud Wi § fqae
SATH AEAT 7S ST AT
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=it dto o &S : awTafT wEew, IR
aF TH % TQW [ JTeh §, AU qT
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gl I QA AT FT AT §, A
AIfRI SEEE FT, SAE 2 & AM-
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st farcw Fad ;0 3 A SR
g g
(Interruptions)

MR. CHAIRMAN: No other ques-
tion, please.

st eI ¢ AT S OF
|ATA AT D WF §, A STH! §BA T8I o
&1 98 F7 fad diqram oft #1)

MR. CHAIRMAN: Yes, Mr. Chinai.

SHRI BABUBHAI M. CHINAI: Sir,
irrespective of the fact whether the
report has been received or not, may
I know from the Government whe-
ther they have drawn out any code of
conduct for persons involved in such
affairs and what steps the Govern-
ment would take to take them to
task? Otherwise, if you wait for 11
vears for the completion of the in-
quiry or for the report, the man goes
on either suspended or the man goes
away from the job also. In some cases,
the suspension orders are made and
the man goes away. Have the Gov-
ernment drawn any code of con-
duct pending the inquiry when the

[RAJYA SABHA]

to Questions 16

Government can take any actio
against such persons? :

SHRI P. C. SETHI: Sir, even when
the inquiry is going on, action has
been taken against the senior most
officer. As far as the code of conduct
is concerned, it is there in all the
Ministries: But, in this particular
case, with regard to the instructions
and the rules to be followed with
regard to the maintenance of the re-
cords and the contractual obligations,
the matter was referred to the Bureau
of Public Enterprises in the Ministry
of Finance and they have also issued
instructions and they are being fol-
lowed,

oft AW : AT, g OF
qFET BT G g, A A | FIT LT
age S AEAfaE T3 qw FeeR @)
IqH AT ITL H q&7 ST ?

=t gavafa ¢ A, A1) ‘

o AN : L T T FIS
aTar & | ST Farr Arfge fF faa 9T
HTAT AT VAT 3, SqET TR GRiT—
ST ACETATL T IFHT I=afq NI |

MR. CHAIRMAN: No. This is no
point of order.

oY TURATTAW : FR, TET AT THT HT
FHIE ATHE Fvede § |

SHRI K. P. MALLIKARJUNUDU:
Sir, if I am not wrong, the Takru
Commission was appointed in August
1970 and was asked to submit its re-
port within six months. May I know
the reason for the inordinate delay?
It is now stated that the Commission
is expected to submit its report some
time in 1972. I want to know what
the reason ig for this delay.

MR. CHAIRMAN : Thank you.

SHRI P. C. SETHI: Sir, the reason
for this delay is that the inquiry is
very comprehensive and the number
of files and the documents involved
are very high and the Commission
asked from time to time for these do-
cuments to be filed which have been
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filed. Now, there are other parties
who have filed their affidavits . . .

MR. CHAIRMAN: This you have
already stated,

SHRI P, C. SETHI: . .. and they
have to be replied to by the Govern-
ment. Hence the delay,

SHRI A. D. MANI: Sir, the Minis-
ter has stated that the preliminary
report will be submitted by the Takru
Commission on Shri Nayak’s involve-
ments in these transactions. One of
the witnesses who appeared before
this Commission made serious allega-
tions against a large number of other
officials, some of them belonging to
the ICS and serving in very impor-
tant positions. A man has gone on re-
cord saying that these people are in-
volved in these scandals. Has the Gov-
ernment tried to find out through the
CBI what their mmvolvement in the
scandal is?

Sir, my second point is this: Before
this Commission, the Bechtel Corpo-
ratlon wanted their evidence to be
taken in New York or California and
they said they were not prepared to
come here, Apart from what is hap-
pening kefore the Commission, they
want the evidence to be taken
there ...

MR. CHAIRMAN : Please put your
question.

SHRI A, D, MANI: May I ask whe-
ther this matter has been brought to
the notice of the Government at Wa-
shington through our Embassy?

SHRI P. C. SETHI: No, Sir, this
matter has not been brought to the
notice of the Government at Washing-
ton through our Embassy. As regards
the second question, this is the very
subject matter of inquiry _ . .

SHRI A. D. MANI: You are con-
ducting the inquiry yourself . . .

MR. CHATRMAN : Please listen.

SHRI P. C. SETHI: The Commis-
sion of Inquiry has been appointed to
conduct an independent inquiry into
the whole matter.

|16 NOV. 1971]
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MR. CHAIRMAN : Mr. Arora, Very
short question.

SHRI ARJUN ARORA: I shall put
my question in not more than 150
words which are permitted in the
Rules of Procedure...

(Interruptions)

May T know if the Government has
any basis for belief that the inquiry
will be completed by the end of Feb-
ruary, 1972? Secondly, may I know if
the Government has found out whe-
ther the Board of Directors of Indian
Oil Corporation is taking an interest
in thig inquiry as a body corporate oxr
each Director 15 free to do whatever
he likes and works at cross pur-
poses? And, thirdly...

MR. CHAIRMAN: No, please. Sit
down. . .

(Interruptions)

SHRI ARJUN ARORA: These are
not 1150 words yet. But I obey you—as
usual. i

.

SHRI P. C. SETHI: Sir, as far as
the completion of the inquiry by Feb-
ruary 1972 is concerned, although I
cannot definitely say, but it appears to
me that in the way the proceedings
are going on we will have to extend
its term for some time more, It will
depend on the position sometime in
January. But it is certainly our ear-
nest desire that the inquiry should be
completed as early as possible,

With regard to the IOC’s Board of
Directors, the Board is certainly ap-
pearing before the Commission in
order to assist them, because this be-
ing a Commission of Inquiry, every-
body appearing before the Commis-
sion has to assist them. But one Direc-
tor of the Board, Shri Arun Roy
Chowdhury, in his individual capacity
is also assisting the Commission ac-
cording to the information that he has
got available at his hand.

Dr. Bhail
Very short

MR. CHAIRMAN:
Mahavir. Last question,
question.
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o WIE WFTAT : 9, AT wav
qERa T aA74( fF waqAz 15 fageas aF
ufrfae ®TA FE, 717 7 JTTAT ATZAT
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tThe question was actually asked
on the floor of the House by Shri
J. P. Yadav.



